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O R D E R 

05.03.2020  The Appellants in these Appeals are directed to correct 

details of the Appeals as given in Para – 1 - A of the Appeals relating to 

reference to Order impugned, as the learned Counsel for the Appellants states 

that the Appeals are actually against the Order of the Adjudicating Authority 

(National Company Law Tribunal, Kolkata Bench) accepting the Resolution 

Plan.  
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 Considering the date of the Impugned Order and the date of 

presentation of the Appeals, the Appellants may file I.A. explaining delay and 

state how the Appeals are within limitation. The compliances may be made 

within a week.  

 List these Appeals as ‘fresh case’ on 14th April, 2020.  

  

 

     [Justice A.I.S. Cheema] 

      Member (Judicial) 
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Member (Judicial)  
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